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The Minister of Commezce (Shrl
Karmarkar): (a) Yes, The Interna-
tiona! Tea Market Expansion Board
is Incorporated under the U. Com-
panies Act aa a company limited by
guarantee but not having a capital
divided into chares.

(b) and (¢). Do not arise.

(d) The administration of the Board
is carried on by the Executive Vice-
Chairman. who is a paild employee of
the Board. under the ®&uidance of an
elected Chairman of the Board. The
Board Itself functions wunder the
directions of the Central Tea Boards
of the member countries, which are
the Board’s Governing Bodies.

PRODUCTS OF SMALL SCALE INDUSTRIES

*954. Shri Balakrishran: Will the
Minister of Commerce and Industry Le
pleased to state.

(a) whether Indian‘goods which are
manufactyrcd in small scale industrlea
are exported to foreign countries;

(b) wbether the standard of goods

manufactured in smal! scale Induatries

~in India is the same as those of simi-
lar foreign goods;

(c) whether Government have taken
stePs to standardize the quality of such
goods manufactured in India, and

(d) if so, what steps were taxen s«
far’

The Minister of Commerce (Shri
Karmarkar): (a) Yes, SIr,

(b) Although generally speaiting,
the quallty of small-scale goods manu-
factured in India is not of a high
standard: in some cases like the sports
goods Industry and the carpet indus-
try. ouf products can compare {avour-

ably with those of foreign countries.

(¢) Yes, Sir.

(d) The Government of Inidla bave
passed the Indian Standards Institu-
tlon (Ceriification Mark) Act No.
XXXVI of 1952, author'sin® the
Indian Standards Institution to for
mulate standard specifications o f goods
manufactured. The Institution have
set up over 20 sectional committees.
which are at present engaged in ae
velopment of standards for articles of
imvortance to cottage and small scale
industrles; 2¢ Indlan standards for
such articles have aiready been pub-
lished and over 100 are under zonsl
deration.

Codoinary Prosecrs s U.P.

*865, Shrl Krishinna Chandra: (a) Will
the Minater of be piessec to
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atate tha number and particulars of
the Community Projects ia U.P?

(b) What is the amount that {s pro-
posed to be spent on each of tbese
Projects?

(c) Are any estimates prepared for
these Projects and if so, will a copy
thereof be laid on the Table of the
House?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): The infor-
mation will be found in paragraph 2
of the Operational Agreement No. 8§
regarding Community velopment
Programme, copies of which were
laid on the Table of the House in
answer to starred question No. 46l
dated 4th June. 1952 in the liouse of
the People,

(b) The information will be found
on pages 32 to 3¢ of the pamphlet
“Community Projects_a Draft Out-
line”, coples of which have been cir-
culated to the Members of the House.

(¢) The budget proposals which
have been recelved from Uttar Pra-
desh Government regarding these pro-
jects are incomplete and the matter
is under communication with that
Government.

IMPERIAL PREFERENCE

*456. Shrl Namadas: Wil the Mirtus-
ter of Commerce and [Iadustry be
pleased to state:

(@) whether the Government of the
U.S.A. asked india to give up the pre-
ferentlal treatment that s oeing nc-
corded to imyports from the UK,

fb) if so, what is the attitude taken
by the Indian Government; and

(c) whether the guestion of Imperial
Preference was discussed in the course
of discussions leading to the GA1T
(General Agreement on Tariffs and
Trade)?

The Minister of Commerce (Shel
Karmarkar): (a) No, Sir.

(b) Does not arise.

(c) One of the aims of GATT is
“the substantial reduction of tarifts
and other bgrriera to “trade and the
elimination of discriminatory treat-
ment in international commerce”.
Some discussion of a general nature
on_the preferential tarlff treatment
cnjoyed by U. K. and her Colonles
under the Indo-UK. Trade Agree-
ment. 1934, took place during the ne-
gotlatlons leading to the Agreement
referred to.





